
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCd 

AT dYDERABAD 

O.A. 909/91l. 	 Dt. of Decision 	10,5.94. 

fIr. 8.5. Prasad 	 .. Applicait 

Vs 

The Scientific Advisor to the 
Ministry of Defence and the 

Development 
Orgabisation, Directorate of 
Personmi, ' Block, 
New—De]Mi—lila 0111, 

The Director, 
Defence Metallurgical 
Research Laborato2y (DPIRL) 
Research and Devl;.Drganisation, 
Ministry of Defence, Gou.of India, 
P0J<ancanbag', Hyderabad_500 258. 

Respondents. 

Counsel for the  Applicant 	: Mr. P. Neveen Rao for 
MryjSuryanarayana1. 

Counsel for the  Respondents : Mr. N.V. Raghava  Reddy, 
Addl, CGSC. 

CCRRtI: 

THE HONIBLE SHRI JUSTICE V. NEELADRI FAC 	VICE CAIRMAN 

THE HUNIBLE SHRI R. RANGARAJAN : MEMBER (ADNN,) 

.2 
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0 .A . No. 909/9 1. 	
2itv' .6.1994 

J U D G M E N T 

X as per Hon'ble Sri R.Rangarajan, Member(Admjnistrative) X 

Heard Sri P.Naveen Rao, for Sri Y.Suryanarayana, 

learned ounsel for the applicant and Sri N.V.Raghava 

Reddy, learned Standing Counsel for the respondents. 

This OA was filed praying for quashing the decision 

of R-1 which was communicated in letter No.E/32/In dated 

12.7.1991, and for a consequential direction to the respon-

dents to follow the principle laid down by order dt.26.2.1990 

in 0.A.No.235/1989 on the file of this Bench, and the 

decision of the Full Bench reported in FULL BELCH JUDGMENTS 

(cAT) 158 - K.Ch.Venkata Reddy and Ors. Vs. Union of India and 
Ors .. 

The facts which are not in controveryy are that the 

applicant was working as Tradesman 'C')  He was chargesheee 

on 14.9.1975 by R-2 Under Rule 14 of CCS(CCA) Rules for 

submission of alleged raise reimbursement of medical claim. 

In view of the said disciplinary proceedings Sealed Cover 

procedure was followed in the case of the applicant for 

promotion to the grade of Tradesman 'A' in 19801  1981 and 

1982. By order dt. 6.12.1982, the disciplinary authority 

ordered recovery of Rs.231-55 ps. and withholding of 

annual increments for two years. Hence the case of the 

applicant for promotion was considered for 1983. The 

appellate authority confirmed the order of recovery, but 

set aside the order of withholding of increments and imposed 

the penalty of Censure by order dt. 2.3.1984. Hence, the 

case of the applicant for promotion to the grade of Tradesman'A' 

was considered and the cromotjon of the applicant was given 

from that date. 
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Copy to:- 	 - 

The Scientific Advisor to the Ministry of Defence and 
the Direatqr_GeneralDefence Research and Development 
Organisation, Directorate of Personnel ---H' Block, 
New Delhi-110-011,  

The Director, Defence Metallurgical Research Laboratory(Dt), 
Research and Development Organisation, Ministry of Defence, 
G'overnment of India1  P.O.$anthanbagh,Hyderabad...500 258. 

fERN 	 - 	 . 	 - 
One Con' to Sri Y.uryanarayana,40MIGH,Mehdipatnarn,Hyd. 

One pyto Sri N.V.RaghavaReddy,Mdl.CGSC,CAT,Hyder8bd•  

One copy to LIbrary 	
- 	 - 

One Spare. 
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4. 	In a similar OA bearing O.A.No.907/91 decided on 
''.7. 

'10.6.1994 on the fZle of thi Bench, whe the applicant 
therein was also similarly sitüatedras  that of the applicant 

herein, it was'held'that when the appiicànt was snot exonerated 

in an enquiry in pursuance of the charge memo dt.14.9.1976 

it is not necessary to open the sealed covers which were 

sealed in regard to the case of the applicant for considera-. 
-. 	• 	c 	. 

tion of his promotion to the post of Supervisor (Tech.) in 

1980, 1981 and 1982. It was further held in that OA that 

as the appellate authority had set aside the order of R-1 

to the extent of withholding of increments for two years, 

it has to be held that th2re was no such punishment. Hence, 

the case of the applicant therein had to be considered for 

promotion in 1983. 

Following the above principle a direction was given 

in that OA to the respondents to constitute a Review D.P.C. 

for considering the case of the applicant therein for promotion 

tta s 
in 1983 and if he is so promoted his promotion/to be advanced 

to the date from which his junior who was promoted in 1983 

assumed the charge. The monetary benefits were directd to be 

given from 1.9.1990 as the said O.A. was presented on 20.9.1991 

As the applicant herein is also placed similarly, we 

follow the same direction and direct the respondents to con-

stitute a Review DPC for considering the case of the applicant 

herein for promotion in 1983 and if he is so promoted, his 

promotion has to be advanced to the date from which his junior 

who was promoted in 1983 assumed the charge. The monetary 

benefit has to be given from 1-9-1990 as this OA was presented 

on -20.9.1991. 

The O.A. is ordered accordingly. No costs. 

t 	 V.Nee 

	

garajan) 	 Mar 

	

Mernber(Admn.) 	 Vice Chairman 

Dated /Cltjune, 1994. 	
/4144' 
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TMpED BY 	CO1PAP.JJ B{ 

CI-JECICED BY 	 A2P ROVED BY 

• 
IN THE CE1JTRJ1 ADiINIsTprIvE TRIDTJj 

HYDEPAB?D Ei&JCH AT i-PTDERcj 

THE HON'BLE MR.JUSTICE V.NEELADRI RAO 
VICE OiiAI}kivL._- 

MD 	H 

TEE rIO:1'ELE MR.A.j3.c RTFI : NE?IEER(A) 

74 .  
THE lION' ELE NR.T .CFLNDRAsELF R REDDY 

- 	
NENBER(JUDL) 

AND 

TEE, ITLOJN't3LE MR.R.RiuccARJz,q ; NELiBER(I) 

Dated; - -1994 

ORDEpJJtyj)3jvn. 	 • 

M.A/Pr/Cz No 

O.A.No.77/ 	'1• 

(n.p. 	L. 

Admitted and Interim'Directions 
Issued. 

S 

All cwe,d 

Disposed of with directions 

Dismissed. 

Dismissed as withdrawn 

Dismissed for default. 

No order as to CQsts. 




